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some difficulty in pttlng trained per­
sonnel

Facilities tor production and 
re*e*rch in the field ot drugs have 
been developed considerably in public 
sector undertakings. Some firms in 
the private sector also have introduced 
facilities for research.

(d ) It is proposed to create an 
additional capacity of 1700 admissions 
per annum to the degree course in 
Pharmacy during the Fourth Plan 
period. For this purpose, Central 
assistance is made available to State 
Government* and Universities for 
starting diploma and degree courses. 
In order to meet the requirements of 
the drug industry, manufacturing 
agencies have also been asked by Gov­
ernment to provide facilities for in- 
service training to trained Pharma­
cists.

Central an Sale aad Purchase of Gold

1M>, Shri Atam Das: Will the Minis­
ter o f Finance be pleased to state:

(a ) whether there is any proposal 
tinder consideration of Government for 
controlling the sale and purchase of 
gold:

(b ) i f  so, the details thereof; and

(c ) whether Government have for­
mulated any proposal to provide alter­
native employment to goldsmiths who 
W t  likely to be affected as a result 
A h m R

The p e »ul/ Prime Minister aad 
>W * e r  i f  finance (Shri Morarfl
B a a l):  (a ) and (b). No. Sir. No fresh 
proposal is under consideration.

The Gold Control Rules envisage 
licensing o f  Gold refiners and dealers 
In gold and ornaments and certiflca- 

'ttm o f the self-employed goldsmiths: 
detailed forms of account* and returns 
have been prescribed for these 
pecsons. The Rules also prohibit pos- 
Msstoii or acquisition of primary gold 
by pertoi* other than licensed dealers, 
ictasrs and certified goldsmiths. T te  
fUAnerie* w ill manufacture gold

in the form of Standard Odd Ban as 
prescribed. These features have the 
effect of indirectly controlling the sale 
and purchase of gold, in  ytow of the 
ban on iprivate possession ot primay 
gold, imposed upder the Defence ot 
India (Fourth Amendment) Hulas, 
1966, necessary provision has been 
made in the Rules for the disposal of 
legally held primary gold during the 
interim period before the ben becomes 
absolute from 31st August, 1967.

(c) The procedure prescribed for 
disposal of the legally held primary 
gold will not adversely affect the busi­
ness of goldsmiths. However, In 1963 
certain schemes were formulated to 
rehabilitate the goldsmiths affected 
by Gold Control. These include 
financial and other assistance to gold­
smiths who elected to change their 
occupation. Technical training and 
educational facilities are also given. 
These assistance schemes are being 
continued.
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